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1. 	Mr. R.R.Keidar, Director.Generai 
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. 	 Deptt. frausam Bhawan, Lodi Road, 	- 
New Dehi (Appelate Authority) 

Mr. 'BLakshanasawamy, 	. 
Deputy,  Directpr Geheräi'of.. 	. 

Meteorology (Admn. & Stores), 	., 

Mausäm-  Bhawan, Lodi Road., 
New Deihi3 (Disciplinary uthonty) 

- 	.. 	 . 	. 	 T. 

' 	 For the pet tioner 	In person 	. 

For the respondents 

	

	Mrs 	r 	Banerjee, Counsel 

Heard o : 27.7.200: Order on: 27.74000 

ORDER 

D 	Purakayastha, J M 

This contempt petition has been filed by the applicant 

of OA 1175 of 1997 aileyng that the respondent No 	has 

violated the.  Tribunal's order dt. 26.1.2000isposingof the, 

said-OA.  

In the said order, we directed the 	respofldents to 

dispose of the appeal of the. 'appl)caFt.dt23J'O.96 by passing 

appropriate, orders in accordance with the ruie.'within two .  

thonths from the date of communiçatior of that . order.. It was 

alsO ordered that while disposing o the appeal, the appellate 

athority 	hOid cons det whether the u icip mary atFo i y was 

empowered rider the -ries to aport a Boøt- c' of Er'tory into the 

chargtes boght aganst t'e ppct and Lhat point s1hoid be,  

taken consideration by the to tv -t )'e t. me o disposal of 

the appeal 

3. 	In compiiance with Lhe 4r aid :ordec the •ppeil'ate 

authority (respondeit No 	P &, e L , c appe ate crder oil 

22.32000 as shown in 'a 	xrt-  t the 	t4rpi eti-tion. 
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We are prima fade satisfied that the respondents/ 

alleged contemners have complied with the order passed by this 

Tribunal and therefore there was no contempt on their part. 

If the applicant is aggrieved by the aforesaid appellate order 

dt. 22.3.2000, he may approach appropriate authority in 

accordance with rules for redressal of his grievance. 

S Subject to the above observation, 	the contempt 

petition is rejected. No costs. 

MEMBER(A) 	 MEMBER(J) 

1••  

/ 


